IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 6520 OF 2002

Bhar at nagar Swet anber M P. Jain
Sangh & O's. ... Appel I ant ( s)

Ver sus

Hi tesh Pannal al Mehta & Ors. ... Respondent ('s)

O R D E R

Heard | earned counsel for the parties.

I.A. No.1 of 2009 for substitution is allowed and
, Ms. Kshama Haresh
Mehta, M. Prafull Anubhai Shah and M. Punita Haresh
Mehta, are inpleaded as Respondent Nos.3A, 3B and 3C
Vakal at namas duly signed by the three substituted trustees

the three substituted trustees, viz.

have been filed in court and are taken on record.

A conpromse petition duly signed by all the
parties on 10t" Cctober, 2007 was earlier filed in this
case. The aforesaid three substituted trustees have filed
affidavits today in court accepting the consent terns.
The affidavits are taken on record.

W have perused the conprom se petition and the
affidavits, referred to above. W are satisfied that the
conprom se is lawful. Accordingly, the appeal is disposed
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of in terns enunerated in the conprom se petition. The
conprom se petition and the three affidavits filed by the
substituted trustees shall form part of this order. The
i mpugned order stands nodified, accordingly, in terns of

t he conprom se.

[ AFTAB ALAM
New Del hi ,
Cct ober 09, 2009.



